
 

on this basis that we are looking into the 
problem. Let us hope, while we have not, 
according to the hon. Member, achieved 
anything during these 27 years, at least in the 
near future, to achieve something which would 
satisfy the hon. Member. 

MR. DEPUTY CHAIRMAN: Now, 
Motion. Mr. Shah Nawaz Khan. 
MOTION REGARDING APPOINTMENT 
OF MEMBER OF RAJYA SABHA TO 
JOINT COMMITTEE ON FOREIGN 
CONTRIBUTION (REGULATION) BILL,  
1973 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAH NAWAZ 
KHAN) : Sir. on behalf of Shri Om Mehta, I 
beg to move the following motion: 

That Shri Om Mehta be appointed to the 
Joint Committee of the Houses on the 
Foreign Contribution (Regu'ation) Bill, 
1973, in the vacancy caused by the 
resignation of Shri Ram Niwas Mirdha from 
the membership of the said Joint Committee 
on the 22nd November,   1974." 

The question was put and the motion was 
adopted. 

MR. DEPUTY CHAIRMAN: Now, Mr. 
Sakhlecha will initiate the discussion under 
Rule  176. 

COMPLAINT RE.     NON-RECEIPT   
OFMESSAGE   ABOUT EXTERNMENT  

OF 
SHRI RAJNARAIN 

BYBIHAR * GOVERNMENT 

MR. DEPUTY CHAIRMAN : As far as we 
are concerned, if a Member is arrested and if 
he is prevented from carrying out his duties as 
a Member of Parliament, then, of course, we 
are informed. But otherwise, externment order 
is not intimated. 
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of Shri Rajnarain 

SHRI  RABI  RAY:  Yes,  he has  been 
prevented. 

MR. DEPUTY CHAIRMAN:  No, Mr.
Rajnarain. we have already started the dis-
cussion. 
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of Shi Rajnarain 
 

MR.   DEPUTY    CHAIRMAN :    Under 
What?

MR. DEPUTY CHAIRMAN: Did they 
show you a warrant of arrest ?

MR. DEPUTY CHAIRMAN: I do not 
understand where the custody is. 



165 Re Non-receipr of        [9 DEC. 1974] message about externment     166 
urgent public importance 
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DISCUSSION UNDER RULE 176   RE : 
GOVERNMENT POLICY ABOUT FIXATION 
OF PRICE OF     SUGARCANE— 


